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raw cahewnuts (St.)

to 34,000 tonnes in 1978-79. So far the
Cashew Corporation of India has im-
ported about 4200 tonnes from Kenya
during the current year. Some gmull
quantities may be imported frem non-
traditional sources.

Indigenous raw casnewnuts produe-
tion is estimated at about 1.10 lakh
tonnes in 1979-3C. The insialled pro-
cessing capacity in the country is
estimated at 4.5 lakh tonnes. The
cashew processing industry employs
approximately 1.5 lakh workers. Thus
the estimated requirement of raw
cashewnuts for providing &'\ round
year employnient would be approxi-
mately 4.5 lakh tonnes.

In order to increase the zvailability
of raw cashéwnuts for processing, a
scheme was evolved in July 1979 per-
mitting import of raw cashewnuts
from non-traditiona) sources (exclud-
ing Tanzania, Mozambique, Kenya and
Malawi) by manufacturer-exporters
subject o the approval of Cashew Cor.
poralion of India and thcir surrender-
ing 50 per cent of imnort to Cashew
Corporation of India for distribution
to al) eligible factories. The policy of
canalisation continues to be followed
Under this scheme, State Corporations,
like the Kerala Staie Cashew Develop-
ment Corporation, ag wmanufacturer-
exporters, are eligible to import raw
cashewnuts from non-traditional
sources.

In spite of this special scheme which
was announced by the Cashew Cor-
poration of India in July 1979,
adequate raw cashewnuts could not
be imported, ang in order to augment
the supply of raw cashewnuts a
Public Notice was issued under which
CCIZE may allew direct imports of
limited quantities of raw cashewnuts
On merits for the purpose of processing
in India for re-¢xport subject to such
conditiong as may be stipulated in
cach‘ case. This provision will be
applied very restrictivelv and cannot

construed ag a general permission
:’? any private processor to make
rect imports of raw cashewnuts.

lhﬁ-! I have assured, while replying to
€ debate on the Demands for Grants
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of the Ministry of Commerce, in the
Lok Sabha on 7th July, 1980 and also
in the Assurance ] give in the Rajya
Sabha on bth July 1980, private
partieg will not be allowed to import
raw cashewnuts provided State Cashew
Corporations are able to make arrange-
ments for their import. I may men-
tion that no permission has peen grant-
ed to any private parties for imports
of raw cashewnutg after the Delega-
tion led by the Kerala Chief Minister
met the Prime Minister on 7th June,
1980. State Cashew Corporations
under the existing policy are per-
mitted to import raw cashewnuts as
manufacturer-cxpourters from pon-
traditional sources, provideg they
surrender 50 per cent of the imported
cashewnuts to the Cashew Corpora-
tion of India 7ur distribution to all
eligible units. The State Cashew Cor-
porations under the existing policy
can also be allowed direct import of
limited quantities; of raw cashewnuts
on merits, for the purpose of process-
ing in India for re-export subject to
such conditions as may be stipulated
in each case. There is no ambiguity,
thercfore, in the policy. The policy
of canalising impeits of raw cashew-
nuts through the Cashew Corporation
of India continues and the Cashew
Corporation of [ndia will continuve to
make efforts to import the muximum
quantities of raw cashewnuts. In
addition, if any State Cashew Cor-
poration seeks permission to import
raw cashewnuts. permission will be
granted to them in accordance with
the Import Policy.

ELECTION TO COMMITIEE
EsTiMATES COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFAIRS (SHRI P. VEN-
KATASUBBAIAH): On behalf of
Shri Bhishma Narain Singh, I beg to
move:

“That the members of this House
do proceed to elect in the manner
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required by sub-rule (3) of Ruie
254 read with sub-rule (1) of Rule

311 of the Rules of Procedure and

Conduct of Business in Lok Sabha,
one member from among themselves

to serve as member of the Commit-
tee on Estimates for the unexpired

portion of ihe term of the Committee

vice Shri T. R. Shamanna esigred
from the Committee”

MR. DEPUTY-SPEAKER: The
question is:

“That the members of thic House
do proceed tn elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business in ok Sabha,
one member from among themselveg
to serve as member of the Commit-
tec on Estimates for the unexpired
portion of the term of the Committee
vice Shri T. R. Shamanna resign-
ed from the Committee.”

The motion wus adoonted.

4.35 hrs.

SREE CHITRA TIRUNAL INSTITUTE

FOR MEDICAL SCIENCES AND

TECHNOLOGY, TRIVANDRUM,
BILL®*

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): 1 beg to muve for
leave to introduce a Bill to declare the

Sree Chitra Tirunal Medical Centre

Society for Advanzeq Studiee in
Specialities, Trivandrum, in the Stote
of Kerala, to he an institution of
national importance and to provide
for its incorporation and matters con-
nected therewith.

AUGUST 11, 1980

Matters under
rule 377 ¥
o

MR. DEPUTY SPAKER: The
question is:

“That Jeave be granted to jntro.
duce a Bill ‘o declare the Srae
Chitra Tirunal Medical Centre
Society for Acdvanced Studics in
Specialities, Trivandrum, in the State
of Kerala, to be an institution of
national importance and to provide
for its incorporation and matters
connected thcrewith.

The motion iras adoptéd.

SHHI C P. N. SINGE: Sir, I in-
troduce the Bill.

14.37 hrs.

MATTERS UNDER RULE 377

(i) PAy Scalls OF EMPLOVEES WORKING
IN ‘SaAMACHTAR.
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dated 11-3-1930.
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